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11.,12.01 | Nr.B.C.Pathék, learned- A R 1
Addl, C.5.5.C. states that he is 5%
the counsel for the contemptner and he
hag filed the Vgkalatnama,

The respondents may file rebly withe
in four ueeks from today.
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IN THE CENTRAL ADMINISTRATIVE TR
GUWAHATI EBENCH AT GUWAHATI.
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e —— e semmt oessh cere feres mesme Aiese deesn teets sessh biss eess wase eees es tees seiss weoss b See Wiie e s bes WY Meee seve

IN Q. A. No.2Z53 0OF 2008,

IN THE MATTER OF:

& petition under ﬁeqtimn 17
lwf the Central Qdmini%twafive
Tribunal Act, 1985 prayving
for punishment of the Cmntam«'
ner/Hespondent for nmhﬁcmm*
pliance of judgment and order
passed by the Hon'ble Tribu-
nal in O.A. No. 353 of 2000

on B7-0I-2001.
~AND-
IN THE MATTER OF.

Sri Surai Ohmed & 7 others.

Pasun

~fApplicants ¢

Mo -

The Union of India & Ors.

~Respondents.
—~ MO~ .

IN THE MATTER OF
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Sri Suraj ﬁhmédg

P No. 4827445, Civilian Cook,
OfFice of Lhe Commanding
Officer, 165 Military

Hospital, C/o 99 AFD.

—Apblicaﬁt,
~Meraus-
11 "Col. K R Mayar,
Commanding Officer,
165 Military Hospital,

C/o 9% a.F.0.

-Respondent/

Contemner.

The Humble Fetition of the
' .
above named Fetitioner:

MOST RESFECTFULLY SHEWETH:

13 That YOur humble petiticoner along
with 7 athers had filed the Original

Application No. 352 of 2000 before the Hon 'ble
Central Administrative Tribunal, Cuwahati
Rénchg- Buwahati for payment of House Rent

Allowance.

273 That the Hmn’ble Central %dmimiatram
tive Tribunal, Guwahati Bench, Guwahati on @7-
@I-2001 heard the matter finally and the above
said Original ﬁwplicatimﬁ-ma. HEET of 2000 was
allowed by the Hon'ble Tribunal. The Hon'ble

Tribunal was pleased to direct the Respon~
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dent/Contemner to pay House Bent Allowance to

the Applicants within a period of 2 months
¥rém the date of receipt of this order.
Annexure—-A is the phmtmcmpy' of the

Judgment Order dated B7-GE-2001

passad by the  Hon'ble = Central
Administrative Tribunal, ., Guwahati

Bench, Guwahati in 0.4A. HNo.. 353 of
[

Laen.

=1 That vyour applicant begé to state
that till today tﬁa :ﬁwﬁpmnden£/C0ntemnaw hag
not taken any step for payment of House FRent
Allowance in spite of Jjudgement and order
passed in both 0.A. Ne. 353 of 2000, s such,
vour petitidﬁer i compelled to filed this
Contempt Fetition before +this Tfihmnal ~for

seeking justice.

}
417 That vyour petitioner begs to state

that in spite of clear cut order passed by the

Horm'ble Central Administrative Tribunal,
Guwahati Bench, Guwahati the Respondent/

Contemner has mot taken stapes for garly
implementation of the above said order dated
@7 -QZ-20a1 passed in 0.A. No. 383 of 2000. It
may be also stated that similarly situated
PErsons in the office of the Hégpandent
/Contemner are enjoying the House - Rent
Allowance as per earlier Judgement and order
passed by the Hon'ble Tribunal. As such, it
ADPEArS that the Réﬁpmndenﬁfﬁmntamner has
shown disrespect, fdiaregard and discobedience

to this Hon'ble Tribunal. The Respondent/



Contemner deliberately with a wmotive behind
has not cmmplied'_fhe Horm " ble Tribunal’'s
Judgment and Order dated @Q7-03~2001 passed .in
0.6. No. 353_@4‘Q@m@, The FRespondent/Contemner
is UﬁnQCEﬁﬁariiy dragging this matter in spite
o f tﬁe.judg@mént passed by the Hon'ble Supreme
Court of India in similar matters. Az such,
the- Fespondent/Contemner deserves pﬁni%hment
from fhi% Haﬁ'byé Tribunal. It is a fit case
where the Fespondent/Contemner may be directed:
to appear . before this Hon'ble Tribunal to
explain as to why he ha@'ﬁhmwn disrespect to
this Hon'ble Tribunal, |

51 That this petition is filed hona fide

to secure the ende of justice.

In the premises, it is, most

Mumbly rdl respectfully prayed
that y o Lordship would be
- pleased to admit this petition

and issue Contempt notice to the
R@ﬁpmndent/cmht@mn&r to show
cause as to why he should not be
punished under Section 17 of the
Central Administrative Tribunal
Act, 1985 or pass such any other

order or orders as this Han ' ble

. Tribunal may deem fit and proper.
Further, it is also prayed

that in view of the degliberate
disrespect and . disobedience . to
thig Hon'ble Tribunal’'s order

dated @7-03-2001 passed in a.a.
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MNow 355 of 2000 the Responde t/

Contemner may be

asked

to appear

in DR son before this Hon'ble
Tribunal to @xplain.aﬁ‘tm why he
should not be punished under the
cnﬁt@mpt to court proceedings.

And for this acteof kindness your petitioner

in duty bound shall ever pray.

®

.. Affidavit
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DRAFT CHARGE .

e petitiﬁnew agarieved for non-
compliance of Judgmeqt‘aﬁd order dated @?~@$w
2081 passed by this Hon'ble Tribunal in o,
No. B33 of 2008. The Contemner/Respondent have
willfully andd deliberately violated the
Judgment - and Order dated Q7 -BI-2001 .
éc&ﬁrdiﬁgiyg v'thg Respondent/Contemner is
liable for contémpt of &murt pkacweding% and

severs punishment thereof as provided under

the law. He may also be directed to appear in
person and reply the charges levelsd against

Fim before this Hon 'ble Tribunal.

~
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Affidavit

I. 8ri 8uraj Ahmed, P No. EEZTA4E , Civilian
Look, OFfice of the Commanding Officer, 165
Militaryv Hospital, C/oc 99 A.F.0. do hereby

solemnly affirm and say as follows:

1) That T am the applicant No. 1 in 0.6. No.
05 of 2800 and also the pmti{imher ot the
instant petition .and as such I am acqﬁainted
with tﬁa facts %nd circumstances of the case
and I am authorised to swear thisg affidavit'mn

behalf of the other applicants,

-

2)

2, That the contents of this affidavit and
The statements made in paragraphs 1/‘3~/
q - of the above petition are true to
my knowledge and those made in paragraphs ;i
—— are being matters of r@ﬁmrdﬁldérivmd
there from i belief to be true and those made
in the rests are my humble submissions before

thig Hon'ble Tribumnal.

I gign this affidavit on this the |18 day

of gzf 2001 at Buwahati.

) tifled by\ma: : 4
\' ‘ p Yég
AdVEE ate (\\v\b
Holemnly affirmed he{ofe e
by the Deponent whie ig

identified by Mr. Adil Ahmed,
Advocate. '




; CENTRAL ADMINISTRATIVE TRIBUNAL :1
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i o GUWAHATI BENCH \V
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! o
{ Original Application No. 353 of 2000.
i Date of order : This the 7th day of March, 2001.
I )
! Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
i
: -Shri Suraj Ahmed
1 P. No. 6827445 C/Cook
Of fice of the Commanding Officer,
% 165 Military Hospital,
1 C/0 99 APO.& 7 Ors. ..Applicants
By Advocape Mr. A. Ahmed.
 -versus-
1. Union of India,:
represented by the Secretary to the
Government of India, Ministry of
Defence, New Delhi.
' 2. The Commanding Officer, *
; 165 Military Hospital,
C/o 99 A.P.O. .
3. The Area Accounts Officer,
Ministry of Defence,
'~ Bivar Road, Shillong, .
Meghalaya ...Respondents
l By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.
' ‘”"f"'mﬂm
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is an application seeking direction for

L2 b
H@Ee Of fice Memorandum No. 11013/2/86-EII (B) dated 23.9.1986
and also for non implementtion of the like judgement
rendered by the Tribunal in O.A. Nos. 226 of 1996 and 212 of

1999.

2. The applicants are of Central Government employee
belonging to Group D and they are serving under the Ministry
dleefence. It has been stated in the Bar that the case is
sgarely covered by the number of judgements'rendered by this

Tribunal in the line of the judgement rendered by the Apex

-€ourt.
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2. Considering all the aspects of the matter I am of the
view that the applicants'are entitled House Rent Allowance
i at the rate applicable to the Central Government employees
of 'B' class cities and towng for the period from 1.10.86 or
from the actual date of posE}ng in Nagaland if the posting
is subsequent to the said date, as the case may be, upto
28.2.1991 and at the rate as may be applicable from time to
time from- 1.3.1991 onwards and continue .to pay the same till
the said Notificateion is force. Accordingly the réspondents
are directed to pay the applicants House Rén%‘ Allowance as
above and this must be done as early as possfg?; preferably
within a period of three months from the date of receipt of
a ceritified copy of this o}der.
3. Tha application is accordingly allowed to the extent .

indicated above. There shall, however be no order as to

.:’*'M

costs. T
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